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MADHYA PRADESH ACT
. (No. 15 of 1938)%
JHE COURT FEES (MADHYA PRADESH AMENDMENT) ACT, 1958

Received the assent of the Governor on the 23rd June 1958 assent first pub-
lished in the “\Iadhya Pradcsh Gazeite” thraordma,ry on the 3rd July,

1938.)

An. Aet to amend the ‘Gourt Fees Act, 1870, in its application o the State -,
Madhya Pradesh.

Be it enacted by the Madhya Pradesh Legiéldture in the Ninth Ycar of-

the Republic of India as follows i

. 1. This Act may be called the Court Fees (Madhya Pradesh
Amendment) Act, 1958,

9. 1In the Court Fees Act, 18/0_._-

(¢) in Sc:hc:du]cs 1 and II for the ‘words “Two annas” “Five
annas’ “Five annas and four pies” or “Five annas and pies
four”, “Eight annas’”’, ““Ten annas” and “Ten annas and eight
pies”, wherever they occur whether in- conjunction with any
other words or otherwise, the words “Ten Naye Paise”
“Thirty Naye Paise”, “Thnmy— Give Naye Paise™, “Fifty Naye
Paise””, *Sixty Naye "Paise” and “Sixty-five Naye Paise” shall
be substituted respectively; o

(i1) inSchedule T in the Table of rates .of advolorem fees leviable on
the institution of suits under Article I-A, in column (3)-

(@) for the letiers “a. p.”, the letters “N.P.” shall be substitu-
ted; and

(b) for the figures “8-07, ““5-0” and “10-07, the figures “50°’,
“30” and 60" shall be substituted respectively; and

(i) in Schedule III for the letters “a-p.”” with separate columns
the letters “N, P.” with a single column shall be substituted.

3. The stamps denoting the fees chavgeable under this Act in old deno-
minations shall continge to be valid for a pemod of six months from the date
. of the commencement of the Court Fees (Madhya Pradesh Amendment) Act,
1958 (15 of 1958) to the same extent to which they would have been valid 1f
the said Act had not heen passed.

1.  For Statenent of Objects and Reasons (in English) see ©“ Atadhya Pradesh Gazette, ¥ Extra-
ordinary dated the 13th April 1958, page 667 and (in Hindi) 668.. For procecdings in
Asseanbly sec Madhya Pradesh V]dhan Sabha Proceedings, 1958, Volume 11, pages 2924
“to 20927.
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MADHYA PRADESH ACT
No.13 or 2011.

THE COURT-FEES (MADHYA PRADESH AMENDMENT)
ADHINIYAM, 2011.
[ Received the assent of the Governor on the 23rd April. 201 1: assent first published in the "Madhya Pradesh Gazette (Extra-
ordinary)”. dated the 26th April.2011.)

An Act further to amend the Court-fees Act, 1870 in its application to the State of
Madhya Pradesh.
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Be it enacted by the Madhya Pradesh Legislature in the Sixty-second year of the Republic
of India as follows:—

L. (1) This Act may be called the Court-fees (Madhya Pradesh Amendment) Act, 2011.

(2) It shall come into force from the date of its publication in the Madhya Pradesh
Gazette.

2. The court-fees Act, 1870 (No. VII of 1870) (hereinafter referred to as the principal Act),
in its application to the State of Madhya Pradesh be amended in the manner hereinafter provided.

3. In the Schedule II to the principal Act, in article 1, in clause (b), for items (i), (ii) and
(iii) and entries relating thereto, the following items and entries relating thereto shall be substi-
tuted, namely:—

" (i) When the amount of dishonoured Five percent of the amount of dishonoured
cheque involved in the complaint cheque subject to the minimum of two hundred
is upto one lakh rupees.

(i) When the amount of dishonoured Minimum five thousand rupees, plus four percent

cheque involved in the complaint O™ the amount in excess of one lakh rupees.

is more than one lakh rupees but
upto five lakh rupees.

(iii) When the amount of dishonoured Minimum twenty one thousgnd rupees, p.lus
cheque involved in the complaint three percent on the amount in excess of five

lakh rupees subject to maximum one lakh fifty

is more than five lakh rupees. .
thousand rupees.".

Short title and
commencement.

Amendemnt of
Central Act No.
VII of 1870 in its
application to the
State of Madhya
Pradesh.

Amendement of
Schedule IIL

Fredaes, TTEER GEO a1 SIEd W, HEAUeH BRI VIR SR HERUIOE, WO 9 TEG de1 WeRii—2011.
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MADHYA PRADESH ACT
No. 3 or 2013.

THE COURT-FEES (MADHYA PRADESH AMENDMENT) ACT, 2012.

[Received the assent of the Governor on the 8th January, 2013; assent first published in the "Madhya Pradesh
Gazette (Extra-ordinary)'', dated the 9th January, 2013.]

An Act further to amend the Court-fees Act, 1870 in its application to the State of
Madhya Pradesh.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-third year of the Republic of
India as follows :—

Short title. 1. This Act may be called the Court-fees (Madhya Pradesh Amendment) Act, 2012.
Amendment of 2. The Court-fees Act, 1870 (No. VII of 1870) (hereinafter referred to as the principal Act),
S,ﬁl zuais?gtml\i?s' in its application to the State of Madhya Pradesh be amended in the manner hereinafter provided.
application to the

State of Madhya

Pradesh.

Amendment of 3. In Schedule II to the principal Act, in article 11, in clause (a), in sub-clause (i), in the

Schedule II. column pertaining to proper fee, for the words “Ten percent of the enhanced amount claimed in

appeal”, the words “Two and one half percent of the enhanced amount claimed in appeal subject to
a maximum of one lac rupees” shall be substituted.

s, STEERE RO Q91 oREE O, TeINY BN VT RN TRUTER, ol 9 HEE 9 Seia—2013.
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MADHYA PRADESH ACT
No. 27 oF 2017

THE COURT-FEES (MADHYA PRADESH AMENDMENT) ACT, 2017
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MADHYA PRADESH ACT
No. 27 oF 2017
THE COURT-FEES (MADHYA PRADESH AMENDMENT) ACT, 2017
[Received the assent of the Governor on the 29" August, 2017; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)”, dated the 1* September, 2017].
An Act further to amend the Court-fees Act, 1870 in its applicatioh to the State of Madhya
Pradesh.
Be it enacted by the Madhya Pradesh Legislature in the Sixty-eighth year of the Republic
~ of India as follows:—
Short title. 1. This Act may be called the Court-fees (Madhya Pradesh Amendment) Act, 2017.

»

Amendment of
Central Act No.
VII of 1870, in
its application to
the State of
Madhya Pradesh.

Amendment of
Section 13.

Amendment of
Section 14.

Amendment of
Section 15.

Amendment of
Section 16.

Amendment of
Section 25.

2. The Court-fees Act, 1870 (No. VII of 1870) (hereinafter referred to as the principal Act),
shall in its application to the State of Madhya Pradesh, be amended in the manner hereinafter
provided.

3. In section 13 of the principal Act, for the words “the Appellate Court shall grant to the
appellant a certificate, authorising him to receive back from the Collector the full amount of fee
paid on the memorandum of appeal”, the words “the Appellate Court shall grant to the appellant
a certificate, authorising him to receive back from the Collector or by way of electronic transfer
in such manner as may be prescribed, the full amount of fee paid on the memorandum of
appeal” shall be substituted.

~ 4. In section 14 of the principal Act, for the words “grant him a certificate authorizing him
to receive back from the Collector so much of the fee paid on the application as exceeds the fee
which would have been payable had it been presented before such .day”, the words “grant him a
certificate authorising him to receive back from the Collector or by way of electronic transfer in
such manner as may be prescribed, so much of the fee paid on the application as exceeds the fee
which would have been payable had it been presented before such day” shall be substituted.

5. In section 15 of the principal Act, for the words “the applicant shall be entitled to
certificate from the court authorizing him to receive back from the Collector so much of the fee
paid on the application as exceeds the fee payable on any other application to such Court under
the second schedule to this Act, No. 1, clause (b) or clause (d)”, the words “the applicant shall
be entitled to certificate from the court authorizing him to receive back from the Collector or by
way of electronic transfer in such manner as may be prescribed, so much of the fee paid on the
application as exceeds the fee payable on any other application to such court under the second
schedule to this Act, No. 1, clause (b) or clause (e) or clause (f)” shall be substituted.

6. In section 16 of the principal Act, for the words “the plaintiff shall be entitled to a
certificate from the Court authorizing him to receive back from the Collector, the full amount of
the fee paid in respect of such plaint”, the words “the plaintiff shall be entitled to a certificate
from the Court authorizing him to receive back from the Collector or by way electronic transfer
in such manner as may be prescribed, the full amount of the fee paid in respect of such plaint”
shall be substituted.

7. In section 25 of the principal Act, for the words “stamps”, the words “stamps or
electronic transfer of payment to State Government in such manner as may be prescribed” shall
be substituted. '
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8. In section 27 of the principal Act, clause (a) shall be renumbered as clause (aa) and
before clause (aa) as so renumbered, the following new clause shall be inserted, namely:—

“(a) the manner of electronic transfer of payment of court-fee. and refund thereof;”.

9. In section 30 of the principal Act, in second paragraph, for full stop, colon shall be
substituted and thereafter the following proviso shall be added, namely:—

“Provided that, where court-fee is paid by electronic transfer of payment, the officer
competent to cancel stamp shall verify the genuineness of the payment and after
satisfying himself that the court-fee is paid, shall lock the entry in the computer
and make an endorsement under his signature on the document that the court-
fee is paid and the entry is locked.”.

Amendment of
Section 27.

Amendment of
Section 30.
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